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dom fighters who have never visited
jails. They have been given pension,
I have bitter experience in this regard.
I have written frequently letters about
come people in my area who have
been sanctioned pension wrongly s
having taken part in our freedom
straggle. But, ng answers have been
given by Government or the Ministry
dealing with such cases. I have visited
twice the office dealing with pension
cases. Their caseg have not been
finalised. Those who have undertaken
life impriconment their cases ave not
yet been finalised. They are crying.
They are blaming all of us here, even
the Government and they have blamed
even gur Prime Minister.

18.80 hrs,

Government must have taken care
of those persons. When individual
cases were brought to their notice, the
Minister concerned or the Government
should have looked into them. They
should have immediately punished
those persons on the basis of whose
statement the fake freedom-fighters
have been granted pension,

Government had declaTed here in
the past that before August, 1973 all
the ceses of freedom-fighters would
be considered and the genuine persons
would be awarded pension. But
August, 1973 is now gone. Recently
also Government had declared in
answer to @ guestion that before 15th
August, 1074 the cases of the freedom-
fighters would all be scrutinised and
they would be awarded pension. I
would like to know how many cases
are still left and how many days
Government will take to sanction or
process the applications,

In answer to the question it has
been gtated that in 175 cases of fake
freedom-fighters, the claims for pen-
slon have been rejected. T would like
to know from the hon. Minister the
State-wise break-up, angd especially
the number from Orlssa.

Government should consider the
Cates of germing freedem-fighiess,
those who have suffered even life
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imprisonment but who have not been
awarded pension so far. I have written
to many letters and even mentioned
their names of persons who have been
imprisoned for life but whose cases
have not yet been considered. I would
reguest the hon, Minister ty comsider
their cases and grant pension $o the
genuine freedom-fghters,

1802 brs,
RESIGNATION BY MEMBER

MR. SPEAKER: Hon. Members, 1
have to inform the House that 1 have
received a letter of date from Shri
Fakhruddin Ali Ahmed, an elected
Member from Barpeta constituency of
Assam, resigning his geat in Lok
Sabha. I have accepted hig resigna-
tion with effect from today, the 21st
August, 1974,

In his letter, Shri Fakhruddin Ali
Ahmed has thanked thiz House, I
shal]l read out the releyamt portion
which is as follows:

“I would also like on this occasion
to convey through you my grateful
thanks to all the distinguwished
Members of thig august House for
their great affection and comradely
warmth towards me, I ghall for
ever cherish the most plemsant
emmories of the years I had the
privilege and honour to be associat-
ed with the supreme body of the
nation.”

SHRI SURENDRA MOHANTY
(Kendrapara): 1 wish to rise ot a
point of order. According ta the rules,
a resignation letter has just merely to
state thet the Member is resigming. I
think that iz what the Rules ef proce-
dure say. Therefore, gl] these remarks
seem 40 be redundant =ed should
be scored out.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): We should gracieusly
receive what hag been graclously sald.
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SHRI SURENDRA MOHANTY: I
am talking of the Rules of Procedure,
As soon as the resignation comes, it
becomes effective, The Rules of Proce-
dure say that a Member should
merely address a letter to the Speaker
that he is resigning, without assigning
any reason therefor. I only wish that
the same privilege is extended to other
Members also, co that they may also
state the reasons if they so desire.

MR. SPEAKER: There ig nothing of
a point of order in it

18.08 hrs.

HALF-AN-HOUR DISCUSSION—
contd. \
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[Sury DinesH CHANDRA Goswaml in
the Chairl,
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